FORM NO. 21
(See rule 114)

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL feckorat - BENCH
LOA/TA/RA/CP/MA /PT ggg/.‘?@of 20.......
.................................................. *(/< NI Ova e A pplicant(S)
Versus
LSC\L:%/L(QRespondent(S)
INDEX SHEET
Serial No. DESCRIPTION OF DOCUMENTS PAGE
/ — Fctar e/ | 2/
PN Chee c; oA u Ay Te AR
3— i | &V’Ctd7 4/2,1-1.‘4/” } ' L y 4,
z/ . . jc: PO M”"'f‘7"/f\§79/9 / AT 4c 77 Z-
v\’“ i é"":/‘..w/;zv.lct[i—' eny I N /‘,“o’z’,’. A (7 e Atg
¢ oo e
3. Caﬁ'mll}:aé;cwﬁ A At 1o A7)

Certified that the file is,complete in all respects.
b9 <eqt crtf ~ Ff)f’/'b P

Signature of S. Signature of Deal. Hand

g



;L L L= N Olig & Respondent '

: 7 K

| Part A,B & C
! pAGE |

3 T
o
P
b
:
o

. ENNEXURE —A

CAT

CENTRAL AOMINISTRATIVE TRIBUNAL

‘Circuit Bench,Lucknow .
Opp. Residency;Ggndhi Bhawan,lucknay

e

- INDEX SHEET

NAME OF THE PARTIES

N o ' N
CAUSE TITLE \%Q»\G‘o Of‘ 19990 @/_

Applicant

NI '&‘\M:%,Qm' N

Versus

e e T e e T T T o™ ™ o™ T 0™

VST C‘#—L
e pee !
QM\\ L 'v@MQE

Ad e L]

oooooooooooooo

A

i
Il
N
[




- i_ " }“ .
Lo | yooo (/}/
t I‘ E - ' o “ v.cntral L.dminis"i'ivc‘ Tricurzl
. Circuit reunch, Luckaow ,\ -
I . _ Cmeur Ty - Eatcof!’mng - q\“'2.(‘2:‘\’\ q,()
Al " CEH!‘ Y chJI:)T ATIVE THIudNAL | Dote oLf Rccnpi(b Past.
| T . CIRCUIT BENCH,' .LUCKNOW - S J . -
b . . ek - N o - :;7f2,/~”’ _
15 . . . ] N ' : l‘ DCO“‘? nqi'tnru) . ‘-
! Regisiratiun o, SEHEL of 19§ Cicj'qil o S A
S e e
' 'F‘PQLIC"WT(SG} é‘}l‘}/"m_.,mimk‘. ktué\é.ﬁz_vx___;., ) |
S | RESPUHJENT(3) Ve 0.0 &% Al i~k 3 " | .
i ‘}‘ : . I’ M }[
‘ !
i I .
- Particulars to be examlned . Endorsement as to result of examlnatlon
B _ auﬂ»lﬁ ba\-» e~ T,
. ; Is the a “CTompetent 7 s |
‘24 ? a) Is the appllcat;on imthe o ; S 7?
: ; . prescribed form ? : ) . 4 j"” :
b b) 1Is the application in paper - ' S
I book form 7. > I N 7;4;xﬂ
; t) Have six completa sets of the . - .
'+ application'been fiked 7 c:u?w\"‘."'f‘\ff - S
3. 7 a) Is the a A time ? - A 7%*ﬁ ¢k4xl—ec(
) al : . : SRISRS
| 'h) If not, by how many days it - Prrprapadodh 6
el is beyond time? I BN 1« q_c
{ €) Has suffieient case for not ' .
N making the applicatiop in tlme, _ :
p o been filed?- - 7&{“&
74, [ Has the document of authorlsatloq/ ; [ - ~
1 Vakalatnama been Lo .
- filed ? _ EFLA ., .
5. | Is the appllcatlon accompanled‘by Y .
‘ . B.D./Postal order for Rs,50/- o - . '
6o | Has the certified COpx/copies‘ - K '
©t of the order(s) against which the o L 1 -
' application is made been filed? 'j?dA
Te | a) Have the copies of the N
4 . documents/relied upon by the
! _ applicant and mentioned in the
' application, been filed ? ” | - )/M | .
N .| b) Have the dacuments referred o ‘ T t”
VR to in. (a) above duly attested o |
C o | by a Gazetted Officer and Tow . j
i -numbered .accopdingly ? _ e
jac)- Are the documents referfed =~ - - C : ! .
- .toin (a) abové neatly typed : |
3y in double sapce 7 , ‘ o
‘8B, i Has the index of documents been - . . : ;
? fl%ed anq pagalqg'done properly -7 ;,&8'
8. | Have the chronological details , - ‘
% of representation made and the - o .
¢+ out come of such representation ]
. been indicated in the appli¢ation? ua .
10, i Ts the matter raised in the appli-
"~ J.cation pending before any court of X . ,
ﬁlgam or any other Bench of Tribunal? . . S ‘rJVEQ
I . !
| R ) y]
i :
}l ‘ * 1



h . . i
| s 2 HH 4 .
4 . . K
e F . - : “: - . ;
I Farticulars ' :o be Examined ’ Endorsempnt as to result of examination
[T - , o
" B - . . '. ;‘ . -
N}l% - Arz the ap[¢JLWt Jﬂ:uuplLLatE w ¢ QQ{; | v ’ .
- ";“' COpy/ spare copies signed 7 - T _ 5‘ T
2% ATe sxtra cupins oﬁ'the‘apglicatioﬁ S IVQD R J Lo T o
i with Arnoxurcs filed 9 , A . ﬂ .
¥ a) Identical with ‘the Urlglnal 2 , :ng N R
[ : ! ‘ . i - -
| b) 2efuotive o . f
I \ R N . . . K ﬂ
b€ Wantirg in Annoxarcs ) . e I ‘ o
5{- ) . : ‘ . . ~ - . . [
i . Nee, . __paseshing . ? .. . _!j-
: T T T - r .

~5
}
ﬂ
i.
O
R/
68
o

o ) . . \ : ' ) I - : - '
i4, . Are Pho given addros tho | . : ;)LA‘ .. o
' %d‘ rcyistersd addrese ?' - . - , 1v - o S

1%, Do the numﬁs of the partles o .
I statec in Lhe COOluS tally with . < B . £

_ﬁ trhosn. indicased ir the 3ppli~ . . - }L*jJ . ' - Y
| cation 2 | ' T T3 S

Fro the tra nsiau*uns chtwflcd
4,0 b: LirC or stpuorted.by an - e
LAt Jf iming that they ’ _ ' . : _

wo'g T S e Y T

r2 the faogke of the case
runed in itecm no "6 of the ' R |

-y

I &) Lomcizy o - . , -
i - . : .. {; ] e
%_ u;' bnga:-discinctyhﬁads T ’ !
. . : o ' S Yy T
A4 C NuﬂD“er consectivoly " . _ o y S
m . . o o . Y
i f} Tyc 3 in a;ble space on ohe - ‘ o - - ' e
p e - . 1 . " - PR
t . ‘sidu of Lhe peper ? . o _ (T ® o
- SR : s ' : ’ ’ : . L : |
§ﬁ Havz the qarulrulcro Forincerim I S . !
i ordur praycd for indicated with . , . : I S \-
1 Igasuons . . . o° . N '; A .
19, Jhecooer =211 the romedlcs haveo . o 1 ’
: { w0 LiCh Cxhausced, . © ' R §
“}‘ i - P - v o hs 2
g ) 4 | M i AR
dincen/ [ . ~£
o i

S

A3

. ey i

P Rl s, el eI :
;r CRuup bt BN Bk, Qo
i St ’ Lo R A ‘ . 1
;: o ]OJ}.‘?-T;’&,V Er . ; : «2,6»11'(
| :
1: - \ ; ’
L}; : ‘ >/ 7 — ' l *.
i , | . . S 1 ‘ﬂ
o , . '
. L j ' .
o . ' ﬂr C -
b . _—
i




- 380/9:(0)
o )
5 .

No SHEG) AN < \% e,

o .
. No :ijo i;;@\!b—)v 4;,(,7)

:“)M\ﬂ.- -

e \eNg b Ve
e M. .

N Gplu. pw

’P\;)»u\) D . S, S
f*\*‘t\ *i/\@o'\\n\"\\

I
L -4

W aﬁfﬁ/”js
Y a

7



/.>/

CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD *
Registration O.A. No.388 of 1990 (L)
S.Ks Nigam R Applicalt

Versus

Union of India & Others ,.... Respondents

HOH.MI.JuStiCe K.Nath' V.Ce
HO;;.M.’C. A.B.Gorthl. Member(AZ

(By Hon Mr,Justice Ke.Nath, V.C.)

This application under Section 19 of the
Administrative Tribunals Act, 1985 is for quashing
an order dated 8. 8 .89 contained in Annexure-1
whereby certain amounts alleged to have been paid
to the applicant during the course of employment
to be in excess of the amount for which he was
entitled were ordered to be recovered from the
applicant’'s amount of relief payable on his
pension. The applicant retired some time Back
and after his retirement a sum of Rs,3897-40 was

sought to be recovered by impugned Annexure-i.

2, | The simple case of the applicant is that
relief on pension is part Of pension and therefore

no recovery can be made in view of the provisions

of the Pension Act,£871. Notices have been issued

to the respondents t© show cause. Shri Arjun Bhargava
made appearanCe on behalf of the respondents. He
relied upon the Railway Board's letter No,F(E)III/85 PN
1/30 dated 20,9.85 in which it is stated that the

4
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question of recovery of Govt. dues from relief
admissible on pension had been examined in
consultation with the Ministry of Finance and
it was decided that relief payable on pension
is not covered by Pensions Act and hence there
may be no objection to the recovery of such

amount from the pensioner's relief,

3. An identical circular issued by the
Ministry of Finance in U.0. No,728-EV (A) dated
72,78 came up for consideration before the
Principal Bench of this Tribunal in the Case

of R.D.Sharma.Vergus Union of India and Others
(1988) B8 ATC 26 andg it wag held that relief on

pension is part of pension and that the aforesaid
calrcular of the FinanCe Ministry has no legal
binding forceo( see para 26). Same view was

adopted in the case of Smt,Yashwanti Socod Vs.

Union of India and Others (1988) 7 ATC 717.

4, There is no reason to take a different
view in the matter of the circulars by the Railways
which itself is based upon the opinion of the

Ministry of Finance,

5. The application is allowed and the
impugned Annexure-1 dated 8.8,89 so far as it

directs recovery of Rs.3897-40 from the relijef

payable on pension to the applicant is struck down,

There will be no order as to costi.

I e ol o

Vice Chaimman

Dated the 5th April, 1991,
RKM
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‘ In the Central Administrativs Tribunal ,0hT ZHpt W
Dgtee %
Lucknow Circuit  Bench Lucknouw, Bn@“““u)
) Dops
A « - 990 ’
y Shri 5.K. Nigam, aged about 60 years, son of late Debi 3Saran,
retired Senior Ffusl Inspector, Northesrn Railuway, Lucknowy, and
R/o 563/25, Chitra Gupta Nagar, Alambagh, Lucknou.
| FE N RN E R NN Applicantt
Vs, :
1 The Union of Indig, through the General Manager, Northern
’ Railway, Head Qtr%“fﬁamda House, New Dalhi,
, y The Chairman, Railuay Board, Ministry of Reiluays Rail
S Bhawan, New Oelhi, '
3¢ The Divisional Railway Manager,
Northern Railuay, Hazratganj, Lucknou,
Lo .
/ 4  The Senior Divisional Accounts Officer, Northern Railuay,

Hazratganj, Lucknow,

seconecsnce ' Respo ndenta,

DETALILS OF APPLICATION

7 Abopexuze =lw _
e .
s s Particulars of the order The Order No E/Lit/upP/LKO~
. against which the application fixation/Oup dated 8,8,198%
is mada, passed by the Senior Divl,

291

dccounts Officer, Northern
Railuay, LUCKNGUW. (ammenun
[

Ne D)
Jurisdiction of th bunals i

The applicant declares that the subject matters of the

orders against wuwhich he px wants redressal ksurkkkpr is
within thz jurisdiction of the Tribunal,

Limitations

- The applicant further declares that the application is

within the limitation period prescribed in section 21
of the Administrative Tribunal Act, 1985,

Facts of the case; The facts of the case are given belout«

(i) That the applicant is an ex-Senior Fuel Inspector
who, while in service, was working under the Divisior
al Railway Manager, Northern Railuay, Lucknouy

(ii) That tggirekired from service under age limit on... ..
.98—yezs and after his ratirement was drawing his

pension from the State Bank of India,Alambagh Branch,

Lucknow against PPD No, PPO/B/07872514/5r,0A0/NR/LKD,

L

(iii) That it so happened that while drawving his pension

‘ for the month of December, 1989 paid in January, 1990
against the above mentioned PPO from the aforeszid
State Bank a sum of Rse 998/~ as against R, 1438/~ due
for the pension for December, 1989 was paid to him
on 23,1,90 and a sum of R8s 500/~ was paid lass by the
said bank, . _

- A -

Contdeeos 2¢

s



»e
[
N
[
.

; : A
That the applicant was not at all aware of the reasons
or authorityfor this lzss payment, '

That in order to know the reasons, authority and cire
cumstances for this short payment of his pension he
sant a representation dated 2,4,90 to the Manager, State
Bank of India, Alambagh Lucknow to arrange payment of
theamount paid less in the payment of his pension
inthe next month, i¥ it was dus to somé oversight
or clerical error or intimate him the reasons and
authority, if any, for_ such less payment as he had m
knowledge of any sport in this connectiony A true
copy of tne ssid representstion dated 2,4,90 is
annexed as annsxurs No,3 to this application,

That the State Bank of India, Alambagh, Lucknow vide
his letter dated 28,5,90 replied in responss to the
applicents representatisn dated 2,4,90 that under
instructions from the Senior Divisional Accounts
Officer, Northern Railway, Lucknguw.vide his letter
NooE/Lit/UP/LKO=Fixtation/Dup, dzted.8,8,1989 a'recover
of FRse 49849,80 uas to be made from his pension from

. relief payabls to hime So a recovery of k. 500/~ uasy

started. from his pension from the month of December,89
A true copy ofthe reply dated 28,5,90 from thesaid
Bank isfiled as annexure No.,4 to this applicatian,

That the applicant sant a representation dated 27,6,90
to respondeBt No,4 to intimate him the dstails of
recoveries, reasons for recoveries, copy of the order
of thecompetent authority to make such recoveries and
8o on alonguith a copy of his letter dated: 8,8, 1989
sent by him to the said bank as he had meither any
prior knowledgs orprior show-causs-notice for the
recoveriaes, A true copy of the_representation dated
27.6,90 is annexed as annexurs No. 5 ta this applicatio

(v;ii)fhat getting no response from the'respohdent No.4

(iv)
(v
,
Avumananse Ne D -
(vi)
O .
J
RAvuneriag me 4
(vii)
Anmesuase Ne S
ﬁwv%&m»muyoc*Vi
R
(ix)
b2 *
(x)
(xi)

the applicant sent reminders dated 19,7,90 and 6,10,50
to him but to no effect, A reply is still awaited from
his end, True copies of the reminders datzd 19,7,90
and 6,10,80 are enclesed as annexurss No.6 & 7 to this
application, )

That a sum of R, 3897,40 has been recover=d from pensiol
of the applicant jie& as underi

December, 1989 = fs, 500/= Jan,,1980 fee500/=F eb! 90fs, 500,
Marcht 1990 fs, 500/-, April, 1990 R, 500/ May, 1990~is, 500,
3Uﬂe, 1890 FGQ 500/*"' JUly, 1990 &a 397‘40‘ .

4

That the recoveries have been made from the pension
of the gpplicant without giving him an opportunity of
priosr show cause notica to explain,

That the rscoveries have a punitive sffsct which is
clearly afolative of natural justics,
p ,

(xii)That-racoveries havs been made without intimating

the applicant the reasons thereof andalso without
communicating the ordes of the competent authority -
ptior to making the recoveries, ' .

—

/

Contdﬁoooosb
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(xiii) That the respondent No,4 was not competent to pass

an order for ma-king recoverias from thepension
of the applicant,

5 Grounds for Relief with leaal provisions

(i) Because the recoveries have been made from the
pension of the a pplicant without prior siou cause &
notice henca arbitrary,

.
e
[}
-
'

*

(ii) Because the recoveries uwithaut prior show cause
notice have a mm punitive effect hence is clearly
gkolative of natural justice.

(iii)Because ths recoveries have been effected from
pension without giving reasons thersof hence it
‘i deprived the applicant of the opportunity of making
appeal or representation against the said order. '

_} - _ (iv) Because the orders of the competent authotity
‘ authorising recoverises from pension wers NRVET COMMU-
> nicated: to the applicant and the recoveries have
hean mada direct from his pension without communi-
cating the or der passed against the applicant,

(v) Because relief ify pension is part of basic psnsion
hance fo recoveries sven from relief on pensions
‘ , carbe effected, '
\"‘ - s
(vi) Because the recoveries have been made without folldow
ing the procedure prescribed for rscovery from
nension, o A
s {vii) Because mo/pert—efpension or relief on pension
can be made unless the condition laid down by pension
manuyal are fulfilled,

(viii) Because, Senior Divisional Accounts Officer, Respon=
dent No,4 is not campetent tb pass any order for-
making recoveries from pension of the applicant,

- (ix) Because the orders dated 8,8,89 of ths respondant
. No.,4 are most illegal, arbitrary unuaranted, mxxkas
»{7 malafide and without jurisdiction, .

6¢ Petzils of ggmgg;gg'Eghaustgdg

(i) That the applicant aftser having knowledge of recovary
of fse %00/~ from his pension of December, 1989 paid
in January, 1990 made a reprssentation dated 2,4,90
annexure No.3 to the Managsr Stats Bank of India,
Alambagh, Lucknow to find ocut the details of reco-

y veries, reasons thers; and authority for making
such recoveries, il

(i) That on getting ths requisite information from the
Said Bank on 28,5,90 annexure No,4 the applicant
seAt a representation dated 27,6,90 (annexure No,3)
to respondnet No.4 but mo raply was regeived fron
him,

{iii)} That getting no reply from ths respondent No,4 the
applicant sent reminders dated 19.7,90 (Annexurs=5)
and 6,10,90 annexurs No,7 but no reply has been

~raceived from the said authority so far,

N Contd LX) 046
A\ se ¢
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The applicant declares that he has availed of all
the remedies available to him under the re Rovonk service
Rules stce ' _ v
70 Mattsr not preuiéusly filed or pending with any other Court:

_ The applicant further declares that he has mot previously
filed any applicationg, writ petetition or suit regarding the
mater in respect of which this application hasbeen made, before
any Court orany other authority or any other bench of the Tribu=
nal nor any such aplication, writ petition ar suit is pending
before any of them, v

8o Relief Soughts:

_ wm : ,
, 1n view of the facts mentioned para 4 above the applicant
prayeg for the following relisfsi=

(i) The Hontble Tribunal may kindly be pleased to quash/ set
aside to impugned order dated 8,8.89 passed by the res=-
pondent No, 4 as contained inannexurse No,1 to this applicat-
ion against the applicant, :

(ii) The Hontble Tribunal may kindly be pleased to direct the
respondeates to refund the amount so r ecovered. from the
pension of the applicant tohim,

(iii} Any other relief which the Hontble Tribunal may find jus-t
and proper be also awarded,

9 Interim order, if any, applied for:

pending final dacision on the applicabion, the applicant
seeks the following interim relief,

No interim order applied for, hence not applicable,
0, In the evant of the & aplicaation being sent by registered
post, it may be stated -wh whether the applicant desires to
have oral hearing at admission stage and ifso, he shall attach a
self addressed post card or inland letter at which intimation '
regarding a date ofhearing could - be sent to him,
Not applicabke in fhe instant case,

11, Particulars of the Bank Draft/Postal Orders fildd k. 50 /=

in respect of,the application fee,

(1) Number of Indian Postal Orders ( @ng&éﬁLStVV\
(ii) Name of the issuing Post Office fgigﬂﬂkgpﬁjdigﬁtv&&u

(iii) Date of issue ofpostal order .E%kLHtﬁQ
(iv) Post office at which payable | ve AEENGed

12, List of Enciosunes

As per index enclosed, ’ o

COﬂtd...g 56'

Lo
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I, S,Ke¢ Nigam, S/o Late Sri Debi Saran aged about 60
years, R/o 563/25, Chitra GuptaNagar, Alambagh, Lucknou, do
hereby verify that the conténts ofparas 1 to 4,& 6 to 12 are
true to my personal kmouledge and thersof para 5 are believed
to be trus on legal advise and that I have not supressed: any

material facte

WA

Lucknou, Signaturd of the Applicant,

’

Dated 28 & 11,90

X e
To, The Registrar, \g§§>//

Central Administrative Tribunal,

Lucknow o V.D. “VTIKLA
AL B

HINN
B4/575, Koo a, 4y - isanj,
LIUJCKNOW.
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No. E/Lit/UP/LKO-Fixatisn/Oup. - Datsd, 8,8,89
- ‘ Cisinnal OFF &
E:z;i;t?dl Qffics R
1o The Manzager, ~ 24 The Managsr, ‘
State Bank of India State 3ank of India,
£lambagh, Branch, Aminmabad Branch,
Lucknow, : Lucknowu,
Copys
1o The Manager, 2o The Manager, i
State Bank of India €entral Bank of India,
Hazratganj, ) Hazratganj,
Lucknow, Luckno u,

Dearp 3ir,

Sub: Recovery of Govte amount inadventamily paid in sxcess
to ths Retired Railuay ssrvant uhile in servica, from
the relgef amount being paid to them alongwith pansion
ama UNG,

TS EYEXTR RN EE R AN B A N-]

Consequent upon review of amunt of arrears of pay and

allowance paid to various Railway employeea as a conseguence
of Courts judgement, It has come to the notice that inadvanten=
ily the following pensioners, while in service of Railuay Deptt,
now drawing their pension and relief admissible from time on
the amount of their pensicn from your Bank havse been paid excess
amount zs shown against their names, : /payabla

Therefors, it has REer now besn decidsd to recover the
excess amount, as indicated below from the amount of»ralief/?rom
time to time to the pensioners te make good tAa loss belng suff-
ered by the Govte

Particulars _of the Pensisners - Amount to be recoversd
from the amount of relief

ayabla tg th 8Nsian .

¢ . 9ri Lalta Prasad Gupta,
S/o Shri Durgs Prasad Gupta,
drawing psnsion etc, from
Stata Bank of India,
Amknabad Branch, Lucknow, ' fee: 16,820,00
vide P,P.0s No, PP0/B/07851857/5r,0A0/(NR)LKG,
dated.Dec, 1985, -

2 Shri Sushil Kumar Nigam,
S/o Shri Debi Sawran
drawing pensicn etce from ,
State Bank of India, fsoe  J39897,40
Alambagh Branch, Luckmow
vide PPO No.PPO/B/07872514/5r,DA0/NR/LKO
dated Oct., 1987, A/c No,7936

3 Shri Tilak Raj
S/o Shri Hans Raj
drawing pension stce from
Central Bank of India Rse 4,849,40
A-lambagh Branch, Luckmou
vids PPO No, PP0/B/07862210/5r.DAD/NR/LKO
dated Dec.,, 1986, A/c No, 15250

| ‘ 'V§f§€i' | C;thc....Z&



s
e
N
[
[

You are therefore, requested %o recover the aforesaid EZA
mentioned excess amount from the relief amount admissible from
time to time to the pensioners drawing pension from your Bank,
In casme, the pensionars is dead, and the family pension is
being draun by the widow, the said amount be recovered from
the relief amount payable to her on the amount of family.
pension and the office be informed accordingly.

Pplease ackmouwledge receipt of this letter,

tYours faithfully, .

¢

Sd—

For &r, Divisional Rly, Manager, Signed Sr, Divisional
Northarn Railway, dccount Qfficer,
Hazratganj, Lucknou, .. .- o&'»~ tgrthern Railuay,

STt 7 Hagzratganj, Lucknou,

My RS

Qs

V. D SHUKLA

v AR 0 A

(R IERY “TI“.,

84/333, K. -+ . aylisulganj,
LUGCKNOW,
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In the Central Administkative Tribunal, Allahabad /&
Rucknow Circuit Bench, Lucknou. o 5
0 A Noo’??gag / 1990 (&) | \?
SoKo Nigam  ceeses " sessecases Applicant
Us, . '

Union of India & others esceossses ceees - Respondents,
INDEX
COMPILATION NOv 2

S. No, Description of Documents Anngxurs 'aq g
: ' No. From = To
1o A«true'copy of the reprasan= 3 ‘ Q -

tation dated 2,4,90 from the
applicant to Manager Staie
Bank of India, Alambagh,
Lucknou,

2o A- true copy ofreply dated 4 lo -
28 ,5,90 by State Bank of
India, Alambagh, Lucknow
to the applicabt,

3o A true copy of represent- .5 B =
ation dt, 27.6,90 by spplicant
to Sr. OAD/NR/LKO,

4o A true copy of remindar 6 i ’ -
dt, 19,.,7,90 by applicant '
to 9r, ORO/NR/LKO,

5o " A true copy of remindsr 7 | 13 —
dt, 6,10.90 by applicant
to Sre. DAD/NR/ALKD, -

Uir

Signatura of the applicant,

e

(Vv.D, Sl&U A)
Lucknou, ADVOCATE,
: COUNSEL FOR THE APPLICANT,
Dated ¢ 2% 411090
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The Manager

State Bank of Indla,
Alamhagh Braneh,
Lueknow,

if Pesr 8ir,

- -

Re@s - Recovery of Rs, 500/- from the smount of
pension dravn en 23,1.90 for the month
of December &9 p&id in January 1990
against P;P,0; éo P,P,0;/B/07872514/
Sr, D.A.o, N:R. 0;

VOB H %

.while draving my pensgion amounting to Rs,
A 9< 1498/. |, due payment to me, for the'mongh ending
Pecember 1989 T was paitd only Rs, 998/*_9n
23,1,90, T vas paid Rag, 500/~ leaos by”fguf benk,
T do not know why this amouat Rs, 500/- vos paid

- 1e88 to me,

T, therefore, reqnest you to rleage exemine

ycur recordsg and arrange to recoup the deductions

e fo meﬂa‘ln the next payment of my pension, or
intimate pa the reesens and anthority, 41f any ,

~ for sueh leos paymeng as T have no knowledge of
any sfort 4in this connection,
K\'E Q,E&'// e ‘ »
_ h\/\\L N\ Your!s fajthfully ?
: v \%\'&N\\ Qo E
\g ‘ s > "/’6/‘
-1 . ;
| ; . _
i lmoknow (Buchil Egmar Figam)
o A R/0 Bé3/25, Chitra Gupte
. Tated QNV\\‘W ;Eagnr,_ﬁlambaghg zuckn Wo
s ‘ l
RO AI ‘i;& a.lf l
i ; AT VN ;
Pl \LCOCATE, j :
‘ 84/533, Kat a .:afy)J¢ngd,d, o
K - LUCKNOW. : .
S | | : e
Nw\\ r/
. //// f‘
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STATE BANK OF INDIA
HIFUATT e, Q4%
A!ambagh Branch Lucknow.

Q | }L’e‘_,s:tu-/:-d “‘,)

i t
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To o / .

The Senior Divisional Accounts Officer,
Northern Railuay,
LU CKNOWU,

— eow) v e s

Sir,
Re: Recovery of Rs, 500/- from the amount of pension
drawn on 23,01,1990 for the month of Decsmber '89

paid in January, 1990 against P,P,0, No, PPO/B/
07872514/Sr, D.A,0,, N, Railuay, Lucknouw,

In response to my representation dated 02,04,1990 to
the State Eank of India, Alambagh, Lucknow (copy enclosed)

I have received a reply dated 28,05,1990 from the said Bank

-(copy enclosed) that on instruction from your honour vide your

latter Na, E/Lit/up/LKo-rixation/Aagfg dated 08,08,1989, a . =

recovery of Rs, 4,849,80 is to be made from my pension from the

i

relief payable to me, A recovery of sum of Rs, 500//4 has already

4

been made from my pension for the month ending December 1989,

I had no prior knowledge -about this recovery, I shall feel

highly obliged if your honour will please communicatF me the -
|

details of the recovery, reasons for recovery, ths cépy of thes

order of the competent authority to make such recove%ies and so

F P N

on alonguith a copy of your letter dated 08,08, 1989 %Foresaid;”m‘\7
-1 have also not received any prior show-cause notice:from the i
competent authority before starting making recoveries from my %
pension, | ‘ %
An early reply will be highly appreciated, ?
Dbt 169 ORI
f§§¥‘=wT1¥fﬁ: ( S.K,NIGAM )S.f,I., LKO.

(Retlred)

563/25 Chitragupta Nagar, Alambagh,
A LUCKNDOU,

Copy to tne Divl, Rly, Managsr, N, Railway, Luckncw

fo> information & necessary action pleass, ~~ oy
- HEA *-?

ﬁi;.i;m,sé"uz
ot

V. D SI-’UKLA

A, RO o AL,
I \TL
8&/331 Katra wag )Oulganj,
LUCKNOW,
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resly to wilcail is still auedited from your end. Recovery from

‘ll",

my

e

I T

43

Luelmou,

[ U

e
D

a1l feel 1dghly obliged

T AR s e a2t

c Fealor Mvicional Account Cfficer,

orthiern Rallway,

Recovery of T3, 500/~ from the amount |of Pension

dravn on 23-01-1990 for the month of December !'8&9
paid i Jannapy 1990 acainst PPO o, PPC/3/0787 251k

e ottt KN s B et ot o e 1ep e i i I

2 DAOL ..'.Etailwgz 4 Lucknow,

ndly refor to my ocpplicution duted 27/6/90 (Covy enclosed)

penwion is o Vliard ittt upon my financial nosition.

scens in tols resnect at an early duate.

Det et 19/7/90

2

- .

e

Tours felthfully,

NN

(3%, H gam)

3FT/IXO (ReYired)
563/85 Chittragunta =
Alambagh, Lucknow,

ooy to the Divisional Railwasy Manager,
Railuwy Luclmiow for information &

necestary action please,

a

-1

g

BTTicu
“RLE

8440 - -4
LJuk o

g
C

T A G i Vel at o A 8 St o o A St ] A D M st AR Il $ AT v D s e s

your honour will tuke necessury

vgar,
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To,

The Senior Divisional Accounts Officer,

Northern Railway,
LUCKNOW

Sir,

‘\M)QO\ Q N (_u»{\\l\eﬂ

©

ﬁmwwmQMyiw
R

RIMINDER II

i

Re: Recovery of Rs.500/- from the amount of Pension drawn on 28.1.90

for the month of December 1989 paid in Jamuary 1990 against

Kindly refer to my applicatien dt.

PPQ NO: PPO/B/ 07872514 Sr.DAO, N.Railway, Lucknow

27.6.90 and 19.7.90(copy enclosed)

reply to which is still awaited from your end. Recovery from my,

pension is a 'HARD HIT' upon my financial position of my famlly

Thanking you,

i -

T 6.6 1950
5?* Dt.9 .8.1990.

D.A.: Three

Copv to: Divisional Railway Manager,
Northern Railway,Lucknow ,
Hmﬂ&ﬂ&ﬁ?%aﬂ

. v
A g
J’ . //L\:\(\)— L'(a‘ s

e

in this respect at an early date.

AR d ’

cand -

&.

I shall feel highly obliged your honour will takem necessary steps

Yours faithfully,

~Ej\£&i~ AU

(S. K. NIGAM)
SF$/LKO (Retired)

563/85 Chitra Gupta Nagar,

Alambagh, Lucknow-5

For, 1normatlon & necessary

action.
corany

V.D. SHUKLZA

Mo, et 0P oAy,
COVOCATE,

84/3a., % s Lta gl ulgaaj,

LUCKNOW.



